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IN TIC CENTRAL ADniNlSTRATlVC TRISyNAL
principal BENCH: NEU DELHI

^ RA Na.273/92 In Oats af Naciaian: 1A.OsTl 992.
OA 494/92

Shri 3.P. Jain ••.Patitianar

Varaua

Unian af India ••.Raapandanta

Caran:-

The Hen'bla Rr. T.S* Obarai. Judicial neabar
Tha Han*bla Rr. l.K. Raagatra. Adniniatrativa Rambar

ORDER

This raviau applicatian has been filad by tha

patitianar. praying far review af aur judgaaent in

OA-494/92 datad 20.06*1992 an tha graund that paragraph

2(iv} af O.R. Na.2201l/2/86-Eatt.(A) datad 12.01.1988 haa

baan dalatad by tha Dapartaant af Paraannal vida thair

OR datad 31.7.1991* Canaaquantly. it ia cantandad that

it waa incuabant on tha raapandanta ta hava apanad tha

aaalad cavar. cantainlng tha racaaaandatiana of tha
V

DPC and proaota tha patitionar, if tha DPC had faund

hia fit or auitable f or proaatian* The petitioner further

atatea that ha had raliad upan tha Dapartaant of Paraannal

On.rafarrad ta abova in paragraph 4.8. paga 11 af the

Original Applicatian and paragraph 4*6 af tha rajainder

^ filad by him in tha main caaa* Ha, tharafora, aays

that tha Tribunal had cammittad an arrar ar miataka

apparent on tha face of racard and, tharefara. the
patitianar*a caaa faXla within tha ambit of tha wall
aattlad principlaa af law requiring review aftho

judgement in auch caaaa*

2, Ue have gone through our judgement datad

20.05.1992 carefully in tha context af tha aubmiaaiana

made by tha petitioner in tha ravlau applicatian. The
patitionar himaalf in paragraph 4.8 af t ha O.A. had
admitted that t»a Oapartmant of Paraannal memarandum
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datvd 31•7.1991» delating paragraph 2(iv) of on di
12.1.1986 is a nocassary fall out from the Hon*bla Supreme

Court judgement in Union of India Vs. K.V. Jankiraman &

Others 3T 1991 (3) SC 527. The judgement clearly says that

the principles of law laid down by the Hon'ble Supreme

Court in K.V. JankiremanCsupra) case have been kept by

us in view and it isy therdfore, clear that we have not

been oblivious of the said memoranda dated 12.1.1988 and

31.7.1991, as appears to have been assumed by the petitioner.

There is thus, to our mind, no ambiguity about the reasoning

given in the judgement, in not granting the relief, prayed

for by the petitioner.

3. Having regard to the above facts and circumstances

of the case, we are of the view that this Review Application

is devoid of merit and the same is rejected by circulation

in terms of Rule 17 (iii) of Central Administrative

Tribunal (Procedure) Rules, 1987.

/T (T.S.^^QbSoO
August 14, 1992.
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